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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original ApplicatiOflS No. 42 of 1999 and 

107 of 2001. 

Date of Order : This the 7th Day of June.2001. 

The Hon 'ble Mr Justice D.N .Chowdhury. Vice-Chairman. 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

Shri Krishna r4chan Singh, 
principal, 
Kendriya Vidyalaya, 
CRPF Group Centre, 
Khatkhati, Dist. Karbi wiglong(Assam) 	. . . Applicant 

By Advocate Sri S.C.Dutta Roy. 

-Versus - 

Union of India. 
represented by the Commissioner, 
Kendriya Vidyalaya Sangathan, 
New Delhi and others. 

By Advocate Sri. S.Sarma., 

Respondents. 

ORD.ER 

CHOWDHURY J. (v.C) 

In O.k .42/99 the applicant questioned the legitimacy 

of the action of the respondents in not considering his 

case for promotion allegedly on the ground of a purported 

disciplinary proceedinge In the 	 case the 

applicant stated and contended that the respondents authority 

on the plea of the purported proceeding denied his right 

to be considered for promotion to the post of Principal of 

the Kendriya Vidyalaya in the following circumstances. 

2. 	The applicant initially was appointed as a Primary 

Teacher under Patna Regional Office in July 1977. He was 

later on appointed to the post of Trained Graduate Teacher 

on 12.11.1979 and thereafter appointed to the post of Post 

contd • .2 
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Graduate Teacher on 19.10.1984 In the same Patna Regional. 

• 

	

	 Office wherefrom he was transferred to Orissa. While he 

was working as PGT in Meghahatuburu in Orissa, he was 

• 	 placed under suspension pending drawal of disciplinary 

roceedingvIde order dated 21.10.1987. A memorandum 

ontaining charge sheet under Rule 14 of the CCS (CCA) 

Rules was served on the applicant on 6.11.1987 and the 

applicant submitted his reply to the charge sheet denying 

the allegations. The order of suspension was withdrawn 

by communication dated 6.10.1988 and he was directed to 

report for duty to the Assistant Commissioner, BhujDaneswar 

egion for the Post Graduate Teacher (History) which he 

was held prior to his suspension. By order dated 5.11.1990 

the applicant was transferred from patna t' Barauni and 

• 	 he was paid full salary including the salary for the 

• 	 suspension period. Coming to know that som vacancy aros.e 

or the post of principal in Navodaya Vidyai.aya Samiti, 

he applic ant sunitted his application to the authority 

which was forwarded by the KVS to the concerned authority. 

The applicant ws selected for the post of Principal of 

!'Javodaya Vidyalaya and accordingf1he  was re1ased from the 

XVS on deputation f or a period of 3 years by order dated 

14.12.96. On completion of his tenure the ap1icant was 

again reverted to the KVS and posted as Principal-in-charge, 

KrndriYa Vidyalaya, ThU. Nagaland. by order dated 26.11.1997. 

While in Tuli the applicant appeared in the departmental 

examination on 27.12.97 for the post of Principal and Vice-

Principal and he came out successful in thesaid examination 

and his name appeared at Sl.No.7 of the list of successful 

cndidates which was published vide order dated 1002.1998. 

On being qual.fied in the departmental exar4nation the 

V. 
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applicant applied for the post of Principal and his 

application was duly forwarded bythe Assistant Commissioner 

Kendriya Vidyalaya Sangathan, Silchar. He Was called for 

the interview at New Delhi and according to the applicant 

he fa. 1red well in the ex'aminatiori but his name did not 

appear in the panel. According to applicant he was not 

selected on the ground of pendency of the aforementioned 

enquiry. The applicant thereafter submitted his represen-

tation before the authority stating therein his grievance 

for his promotion to the post of Principal. Failing to 

get any remedy hernoved the O. in question assailing the 

action of the respondents. 

3 • 	The respondents did not file any written statement 

in the proceeding. The charge memo was issued on 6.11.7 
I 

containing the following charges : 

Hi. That the said Shri X.M.Singh,while working 
• 	. 	. 	 as PGT(HISt) of Kendriya Vidyalaya,Megha- 

hatuburu applied for Earned Leave from 
12-10-1987 to 16-10-1987.. But he did nát 
report for duty on 17.10.1987,causes 

• 	 unuthorised absence from duty. Thus 
• 	 Shri K.M.Sirigh has committed misconduct 

under rule 3(1)(ii) and (iii) of CCS 
• 	 (Conduct)Rules, 1964, as applicable to 

the employees of the Kendriya Vidyalayas. 

2. That the said Shri. K.ivt.Singh, while working 
as PGT(Hi.st) of Kendriya Vidyalaya,Megha-
hatuburu, he submitted his joining report 
on 19-10-1987 and when the Principal asked 
him through the LOC to submit leave 
application for17-10-1987, Shri K.M.Singh 
forcefully entered into the Principal's 
rOm by ignoring the Principal's Of fice 
Order dated 17-5-1981, argued with the 
Principal and also slapped the Principal. 
Thus Shri }Z.M.Singh has committed misconduct 
under the rule 3(1) (i) (iii) of the ccs 
(Conduct)Rules, 1964, as applicable to 
the employees of the Kendriya Vidyalayas. 

3 • That the said Shri K.M.Singh.while working 
as PGT(Hist) of KendriyaVidyalaya,Megha-
hatuburu refused to accept the Official 
letter on 21-10-1987 which was sent through 
the peon Book. Thus Shri I.M.Singh has 
dommitted misconduct under rule 3(1) (iii) 
of the CCS(Conduct) R-ules 1964, as 
applicable to the employees of the Iendriya 
Vidyalayas." 

ConVq 
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The applicant submitted his written statement, as far back 

in 198 but till institution of the O.A. in question in 

1999 no action so far was taken for concluding the 

departmental proceeding. Despite number of opportunities 

granted to the respondents no written statement was 

filed • When the matter res ted at this stage, the impugned 

order was passed, which reads as follows 

"whereas Memorandum bearing No. F.13-32/KVS 
(B3SR)/87/4078 dated 6.11.1987 issued to 
Shri 1Z.M.Siflgh,PGT(HiSt.) while working 
at Kendriya Vidyalaya,MeghahatUbUru. 
suffers from technical error, memorandum 

issued hereby stands withdrawn without 
prejudice to further disciplinary proceedings' 

A memorandum of charge sheet dated 19.2.2001 was also 

issued. There is no distinction qualitatively or otherwise 

as to the charge memos dated 6.11.1987 and 19.2.2001. The 

impugned order dated 19.2.2001 also did not give any 

indication as to 	tWS the nature of technical error 

in'the memorandum of charge dated 6.11.1987. The-reLSWO 

reason for Tuing a fresh charge sheet by withdrawing 
A 

the earlier charge sheet, save and except the ipse dixit 

of the respondents that the memorandum of charge dated 

6.11.1987 sufferred from technical error. No reasons are 

assigned as to why a proceeding that was initiated in 

6.11.87 was kept alive till the same was withdrawn on 

19.2.2001. The disciplinary authority did not indicate 

what step was taken on and from 6.11.87 till 19.2.001 

in the earlier disciplinary proceeding till the same was 

withdrawn. Under the rules for the time being in force, 

a proceeding may be initiated 	 are :.giounds 

for enquiry, imputation of misconduct or misbehaviour. 

The authoritY in the Instant case choose to hold an enquiry 

into the charges, the officer replied to the said charges. 

NO decision so far taken for considering the written 

statement of the officer concerned and kept the matter in 

the cold storage. The departmental authority invited 

contd . .5 
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applications for filling up the post of Principal. according 

to applicant he f aired in the selection procees but on the 

pretext of the purted disciplinary proceeding no action 

so far been taken by the respondents0 In O.A.42/99 despite 

opportunity granted the respondents chose not to put any 

objection or to file any written statement and therefore 

the statement of the applicant went unrebutted. When the 

action of the respondents assailed in O.A.42/99 challenging 

the in action of the respondents for not completing the 

disciplinary proceeding and on the other hand the said 

proceeding was taken as anp.€y for not considering the 

case of the applicant, the respondents now passed the 

impugned order dated 19.2.2001 for drawing a fresh proceeding 

and withdrawing the earlier proceeding. The rules are made 

for regulating and controlling the disciplinary measure. 

Rule 14 of the Rules provided for the procedure for imposing 

major penalty and Rule 16 provides the procedure for 

imposing minor penalty. In the instant case steps were taken 

under part 6 of the Rules for imposing the penalty provided 

by the rules and for that purpose they called upon the 

applicant to submit his written statement, which he did.Xn 

turn the authority instead sought to cancel], or to withdraw 

the proceeding but at the same time sought to continue the 

proceeding by the impugned order. No reason not to speak 

any good reason are discernible for the steps taken by the 

departmental authority for initiation of a fresh proceeding. 

The earlier proceeding was also initiated under part 6 of 

the CCS Rules. By the impugned order the respondents only 

mentioned that the earlier charge sheet sufferred from 

technical error. That technical error was not explained 

nor any technical error is discernible. Considering the 

contd • .6 



nature of the charge in its entiritywe' do not find any 

justifiable reason in the decision to continue with the 

disciplinary proceeding on the same charges. The proceeding 

seemingly appeared to be a purported' proceeding to keep. 

the sword on democles hhe applicant is a Senior, PGT 

Teacher is eligible for consideration for the post of 

principal and therefore there is no justification for 

not considering his case for promotion. In o.A.107/2001 

a written statement on behalf of respondents No.1, 2 and 3 

was filed through the Assistant Corrunissioner, KVS. The 

AsSitant'CornrflisSioner at para 6 of the written statement 

made a bald sta'è.ment to the effect that the applIcation 

of the applicantfor the postof Principal was forwarded 

with a remarks that disciplinary proceeding was pending 

against the applicant. However he was not selected by 

the Selection Committee for the reason that he could not 

qualify in the test. The aforementioned statement of the 

said officer was verified in the verification as a 

statement true to his personal knowledge. Whether a 

candidate was selected by Selection Committee was purely 

a matter of records. The said Assistant Commissioner did 
to 

not claim alsoLbe  a Member of the Selection Committee. 

4. 	Be that as it may, considering all the aspects 

of the matter we do not find any valid reason for not 

considering th case of the applicant for promotion to. the 

post of principal. For the reasons stated above we direct 

the respondents to consider the case of the applicant 

for promotion to the post of Principal against any vacant 

post as per law. The impugned order dated 19.2.2001 as 

well as the charge sheet dated 19.2.2001 are hereby set 

aside and quashed. 

The application is allowed to the extent indicated. 

There shall, however, be no order as to costs. 

Sd/UICE CHAIRMAN 

Sd/ MEMBER (Adm) 
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IN THE CENTRAL A]4INISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(Au application under Sec. 19 of the Central Administrative 
Tribunal Act, 1985) 

0.A. No. _1of 2001 

BETWEEN 

Shri Krishna Mohan Singh 2  
Principal,i/c Keridriya Vidyalaya 
GRPF Group Centre, Khatkhati, 	 ' 
Karbi Anglong 	

S... 	 Applicant 

AND 

Union of India & ors. 	... 	Respondents. 
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S1.N6. 	articuXars of documents 

Application 

Verification 
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Filed by - 

All 
(S.C.Dutta Roy) 

Advocate. 
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IN THE CENTRAL ADiva1I STRATI lIE ri BIJNSAII <f.S 

GUWAHATIB 

(An application under Sec. 19 of the Administrtive 
Tribunal Act, 1985) 

W-i n 	4,, P,i4hini 

• 	Signature 
Date 	- 	* 

0. A. No. 	of 2001. 

BETWEEN 

Shri Krishna Mohan 
3/0 Late Buleshwar 
At present working 
Kendriya Vldyalaya 
Khatkhati, Distric 

Singh, 
Slngh 
as Principal i/c, 

RPF Group Centre, 
: Karbi. Anglong (Assarn) 

Applicant. 
AND 

Union of India, represented by 
the Commi ssi oner, Kendrlya Vi dyalaya 
Sangathan,  
18 Inst1tutiiotal Area, 
Saieed Jeet Singh Marg, 
New Delhi. 

The JoInt Commissioner (Admn.), 
Kiendriya VidyalayaSangathan, 
18, Institutional Area, 
Saheed Jeet Singh Narg, 
New Delhi. 

The Assistant Commissioner, 
Kendriya Vldyaleya Sarigathan, 
Regional Office, }Iosp1tiRoad, 
Slichar (Assam). 

Respoiidents. 

1. Particulars of Order against which the application isinade: 

Office Memorandum No.F.3/2000_Oi/KV3(SR)/16234_36 

dated 10.02.2001 lssuedbythe Asstt. Commissioner, 

Kendriya Vidyalayc Sangathan, Regional Office, Slither 

asking the applicant tO submit written statement in 

defence for incidents that took place about 14 years 

S 	 . 	 - 

S . 	 •.. 	2. 
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Jurisdiction of the Tribunal: 

The applicant declares that the subject matter 

of.the application is within the jurisdiction of this 

Hon'ble Tribunal. 

Limitation: 

The applicant also declares that the application 

is within the limitation period as has been prescribed under 

Section 21 of the Administrative Tribunal Act, 1985. 

FACTS OF THE QkSE: 

1) That, the applicant is presently working as 

Pr&ncipal i/c of Kendriya Vidyalaya -, Khatkhati. He was first 

apôinted as Primary Teacher in Kendriya Vidyolaya in July, 

1977 and thereafter he was appointed as -Trained Graduate 

Teacher on 12th November, 1979 and Post Graduate Teacher 

on 19th October, 1984.- 

That, in August, 1996 the applicant app.ied 

for the post of Principal in.Navodaya. Vidyalaya Samiti in 

Madhepur, Bihar through proper channel and on his selection 

he was released from the Kendrlya Vidyalaya to join his 

new post of Principal, Navodaya Vldyalaya Samiti, giving a 

clean certificate that no vigilance case is pending dir 

under contemplation against the appli'eant. Accordingly he 

joined Navodaya Vidyalaya Samiti, Madhepura as Principal. 

That, on successful completion of his tenure 

of srvice as Principal, Navodaya Vidyalaya, the applicant 

reverted back to his pent or ganisation viz: Kendriya 

Vidyaiaya Sangathan and was posted as Principal incharge, 

Kendriya Vidyalaya, Tuli in Nagaland, vide office order 

No1F.7-5/97-KVS/Estt.II dated 25. 11. 1997 and he joined his 

duties as Principal i/c, Tull on 9.12.97. 

That, during the period of his Principalship 

at Tuli, the applicant appeared in the Departmental Exam. 

... 3. 



-:3:- 

conducted by the Kendriya Vidyalaya Sangathan, Training 

Centre, New Delhi on 27th, 28th and 29th December, 1997 

for the post of Principal, Vice-Principal, and he came 

out successful in the sId examination and his name 

appears at Si.No.7 of the list of successful candidates, 

vide No,F12_1/97_98/KVS(Trg)/EE dt. 18.02.98. 

That, after having been qualified in the said 

Departmental Examination the applicant applied for the 

post of Principal in Kendrlya Vidyalaya Sangathan on 

3rd Morch, 1998 and his application was duly forwarded 

by the £sstt. Commissioner, KVS, Slichar on 20.3.98. 

That, thereafter the applicant was called for 

Interview fthr the post of Principal by the I(endriya Vidyalaya 

Sangathan, New Delhi on 11.8. 1998 and in the said luterview 

he did well. But strangely enough he was not selected 

for the post of Principal on the ground that a Departmental 

enquiry is pending aainst him. 

That, in this connection It may be stated that 

while the applicant was working as Post Graduate teacher 

• in the Xendriya Vidyalaa, Meghahatuburu In rIssa, he 

was placed under suspension, pending drawal of Departmental 

proceedings by Order No.M/DCM(r)/13/86/Pt.I/699 dated 

21.10.198? issued by the Chairman, VidyaiayaManagement 

Committee, Kendriya Vidyalaya, Meghahatuburu and by orders 

No.F.41-1/87-KVS(Estt-III) dt.20.11. '87 Issued by the 

Deputy Commissioner (Personnel), Kendriya Vidyalaya 

Sangatha:n, New Delhi. 	 - 

That, thereafter the applicant was issued a 

Charge-Sheet on 6.11.1987 for alleged unauthorised absence 

from duty, slapping the Principal and also for refusal to 

accept official letter. 

That, the applicant submitted his vritten 

statement of defence whereupon the authorities, after 

9.. 	4. 
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being satisfied with the explanation of the applicant, his 

order of suspension was revoked by order No.F.41_1/87_KVS 

(EsttIIi) datd 6th October, 1988 and the applicant was 

directed to report for duty to the A'sstt. Commissioner, 

Bhubaneswar Region in the same post he was holding prior to 

'his suspns1on. The order of revocation of the• applicant's 

suspension was further confirmed by the Asstt. Commissioner, 

l3hubaneswar Region, treatIng the entire period of so called 

unauthorised absence as on duty, as per the orders of the 

Deputy,CommisIoner (Personnel), Kendriya Vidyalaya Sangathan, 

New Delhi. Thereafter no further action was taken in the 

matter and the applicant was 9lso allowed to cross the 

efficiency bar that fell during hs suspension period. So 

• 	 the Departmental proceedings agInst the applicant was 

dropped for all intents and purposes though no formal order 

In this regard was issued by the authorities. 

x) That, against Uiis unjustified and arbitrary 

deprIvation of the 'applicant from the post of Principal on 

the alleged ground of 11 year aid Departmental proceeding 

on which no aetIon was taken for long 11 years, the applicant 

approached this Hon'ble Tribunal in O.A.No.42 of 1999 praying 

fOra direction to the respbndents to consider the case of' 

the applicant for the post of Principal dthout raising the 

question of pendency of Departmental enquiry and the said 
• 	' 	case Is now pending before this Hon'ble court. 

• 	
xi) That,, although in O.A.No.42 of 1999 notice 

was issued to the respondents as far back as In Fe1uary, 

• 1999, till date the respondents have not filed any counter 

in the case even though they have been given enough time 

to do so by tke Honble Tribunal. 

• 	xli) That suddenI on 19th February, 2001, more 

than two years after filing the aforesaid application, the 

0.. 5. 
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- 	 Assistant Commissioner, Kendriya Vidyalayc Sangathan, 

Slichar Regional Office, respondent No.3, Issued a. 

Memorandum under No.3-3/99-KVS(SR)/16232_33 withdrawing 

the Show .Cauxe notice Issued under Memor andum No. '. 13-32/ 

KVS(BBSR)/87/4078 dated 6.11.1987 allegedly on technical 

error. 

A copy of Memorandum Issued under 

No, 3...3/99_KVS( SR)/16232....33 dtd. 

1.02.2001 is annexed herewith as 

Amiexure I. 

xiii) That, on the same day, i.e., on 19.02.2001 

anno ther Memorandum bearing No. F. 3-3/2O0001/KVS( )/ 16234-36 

has been issued by the Astt. Commissioner, Kendriya Vidyalaya 

Sangqthan, Silchar Regional Office, asking the applicant 

to submj,t written statement in defence wIthin 10 days of the 

receipt of the Memorandum against the charges brought against 

the applicant. 

A copy of the said Memofandum bearing 

No. F. 3-3/2000-01/KVS(SR)/16234_36 dt. 

19.02.2001 along with the copies of 

Articles of chares and statement of 

imputations Isannexed herewith as 

Annexure II. 

xlv) That, in this connection It may be stated that 

the charges brought against the applicant under the aforesaid 

Memorandum are the same as were Issued under Memorandum dtd. 

	

- 	 6.11.1987 which has been 	wIthdrawn on 19.02.2001 
-_ 

 

in ground of technical error. As a matter of fact the' 

statement of Articles of charges and the statement of 

imputations of misconduct are copies of earier charges 

and imputhtions of ml scondct issued on 6. 11. 1987 and now 

withdrawn on 19.02.2001, 

... 	6. 
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That, it will be clear from the above that the 

respondents have issued the Show cause Notice afresh on 

19.2.2001 1inging the some charges as were 1ought in 

1987 on which no action whatsoever was taken for long 

14 years only after receipt of the notice frOm this Hon. 

Tribunal just to revive the stale case. This Is indicative 

of personal vendetta against the applicant. Moreover, 

whI'e deputing the applicant to Navodaya Vidyalaya Samiti 

as Principal, a clean certificate was Issued that no 

vigilance case Its pending or under contemplation against 

/ the applicant. Therefore, after a long lapse of 14 years 

the respondents cannot revive the old char ges on which no 

action was taken for such a long time. 

That, it may also be stated that the alleged unautho-

rised absence from duty has already been regulorised tretIng 

his period of absence from duty as on duty giving him full 

benefits of pay etc. Therefore, the some charge cannot be 

r€vived now after it has been regularised by the authorities, 

That, on his repatriation from Navodaya Vidyalaya 

Sarnity the applicant has been allowed to hold the charge of 

Principal first Kendriy 0  Vidyaloya, Tuli and now Khatkhati 

and he has successfully continued to hold the char ge even 

till date. 

xvii) That, It is stated that after about 14 rears the 

authorities of the Kendriya Vidyaiaya angathan cannot 

revive the old charges on which no action whatsoever was 

taken for all these year s. 

Thot, being highj,/ y aggrieved by the actionof, the 

respondents, the applicant has come up to this Ront.ble 

Tribunal, waying for reciressal of his genuine grievances. 

5. GROUNDS FOR APP: 	 ... 	 .- •, 

For thot, the action of the respoudents in issuig 

fresh Show Cause Notice on the same Old charges which were 

0.. 7, 
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1ought against the applicant 14 years ago and after the 

applicant submitted reply to the charges then, he was 

re-instated in service, giving him full benefits of pay etc., 

for the entire perid of suspension and no further action 

was taken in the matter, rather he was given a clean certi-

ficate while deputing him to Navodayc Vidyclaya Semity that 

no vigilance case is pending or under contemplation against 

him. Therefore, the respondents cannot revive the old charges 

after 14 years. 

ii) For that, in any view of the.matter the action of the 

respondents is arbitrary, illegal, malafide and violative of 

all canons of justice. 

6. DETAILS OFREDIES E)aIAIJSTED: 

The applicant declares that he has already approached 

this Hontble Ebibunal against his illegal deprivation from 

the post of Principal on the ground of pendency of so called 

Departmental enquiry. He has, therefore, no alternative than 

to appriach this Hon tble Tribunal for quashing the fresh 

Show Cause Notice issued to him on 19. 2. 2001. 

7.WHETHER ANY CASE IS PENDING IN ANY OOURV/TRImNAL ON THE 
JBJECT: 	 - 

The applicant further declares that he has not filed any 

other application or suit with reard to the present Show 

Cause Notice which matter is agitated in this petition before 

any Court or any other Bench of this Tribunal, nor any suit 

or proceeding before any of them. 

8.-S RELIEFS SOUGHT FOR: 

• 	Under the facts and circumstances stated above, the 

applicant prays  for the following reliefs :- 

a) •  An order from this Hon'ble Thibuni quashing the 

impugned Memorandum No.F.3.3/2000_O1/KVS(SR)/1623436 dated 

1902.2001 1inging in the sae old charges against the 

applicant as were brought 14 years agO which were dropped for 

all intents and purposes as no action was taken in the matter. 
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To grant him any other relief/s as the Hon'ble 

Tribunal seems fit and proper. 

The cost of the proceeding. 

INTERfl4rELIF IE Aj,: 

Under the facts and circumstances the applicant 

prays that the Hon'ble Tribunal may be pleased to pass 

an interim order staying the  operation of the impugnd 

Memorandum No.F.3_3/2000_o1,/Jçvs(s)/13436 dated 

19.02.2001 till disposal f the original application 1  

P.ARTICtJLARS OF I.? 0. 

I.P.O. No. 2/dated or Rs,50.00 

(Rupees fifty) only is enclosed. 
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VERIFtCATION 

I, Shri Krishna Mohan Singh,: son of Late Baleswar 

• Singh, aged about 51 years, presently staying at Khatkhati 

in the Distr1c of Karbi Anglong, Assam, and applicant in 

the instant application do hereby verify that the statements 

made in this application from paragraph 1 to 7 above are true 

• to the best of my knowledge and belief and the rest are my 

humble submissions before this Hon'ble Tribunal. 

And I sign this verification this the 12- th day of 
March, 2001 at Guwahati. 	 • 

/ 

Signature of Applicant. 

/ 
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KENDRIYA VIDYALAYA SANGATHAN 
\/ zidru 	 RegionI Oftce 

341171 	 Hospital Road. 

Silchar -788001 

F. No 

qffE 

3.3/99.JJ1s'( SR )/ (c, 2 	
Rej .70.71/  td9i 

1 1fl0R4IjU1 

3'2_ 33 	 Dat€d 	19-02-2001 

whereas Mt,mor'anctum beirttg No. ---- 	—F.13...32/XV3('BRSR)/ 

87/4078 ditd 6.41V? $1Me4 t• 3hrL £.F.Singh,F(JT(ffiat.)while 
a,,'ktng at £ufriya Vt4v020p1,t.g4ahatuburu, au//ira from 

tachnical •?ror, *e*or*MØ ID tasued Ptar.bg atands .ttMra.n 

!oUhout prajudice to e",P#Ajp, diaciplinary. proeiedtngs. 

/ 
(S.r.BAORI) 1 C' 

43SISTAIT CONIil$SIO!fER. 

C•Pv ut.. 
Dr, xjr,svam t, Asatt, com t8sfoner(lcad),KV3affQ,f1eP Delhi.. I 
for Ma kind inforinat  ion. 

aegd jt  

/ 	S?*7L I.N.Stflph,ZZ4QT 
LV. ,laghahatu buru, 
Now I/O ?rtnoipal, 
JIhatkh.ti. 

MVOOatO 
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Patn:..  

J'Ad und.r,irod popinp to hold WI tnqutrij dostnot 
) I/C Iic 	 :. under 

&ah' 4f 	Gentral 'tiat iopvlieatola.stfleat*on, Control 
4pja1J 1&7ae 195. Tlu, zrnba*a,wiJ of the thpi*ati.na of 

atacondwat of MV7behavtov In resjsot of VAtuh the tnrjulpy to 
pro poaed Who IuJd to set out In the oneloaed atatewrt of 
4rticleli of ahrp (Utnoauro.4). 4 atat.*eist of the ttzIt4t ion. 
of ztei.voMuot or 1eh.4.t0P In aupport of SaCh Art tel. of 
dharpe fL enlo'P.iI (Aims'ureIZ). .4 .1 lit of doezntsnta of ,*l.*, 

J2't of iUneoóa bj w, the. twttoj.z of e1s7rge are 
pr'opoiod 	rutnSnd are also enelo d(4nru'tt 211 & ( 1)0 

/ 7 
	 . 

f/c rjcj.1t 	S CI7OIEd 
to ntit . 	10 ttpa of the reo1pt of this ffenormo dm  
's wr9tM in 8tateuYnt of Als doAnev and t2ao to gtnte:Msther 
Ae dostr3 to be Axard In pron. 

31 	iTe to Wwaad that an Inquffij vIll ho hejd in reoriet of 
tJza3o m4foloa of OflP9O ra wV not adult to2. Its altøald s  tiwraJ'ort 

p elf t 2 athi It or d rj# each arttele of h aru. 
: . 	. 	 In AwtUr trtforzffd that 

he (oeo not suntt h is &riten saienent or ff 	 . -• 
ho data nx7c&fldd In para 2 aho,,e, or doJ'a not appcar 18 

pnr'on )oforo  the Inquiry authority or GVIOPW*$e fails or rftiae 
to coip.ti ofth the proLtO1ona of Rulea 14 of the C0s(Q4) ,u1,4 

tt orLt n/(ttreotiona 23ud In pirivancs of tltsv 64i ks1 
the irirthp autlaorUy may hold the inquiry aainct Me •t..pirtt 

f 	 E ° n b,?:t): 'C :. • 	Ir.t!U41d tG 
0 ' C.o WILi CIVIL S1IiV!c ( 	uc)ntLz.i, 	undoi 

? OWPJ400 3hcj1 rLrp LW dtt6LIp( to bi- tM any Political 
i1itLa Influnnce to bear upon any suertor ezth4rtty *0 

furti(j hts Intereats *72 'esptgt of aattn jrtcinirzg to MI 
urvi 	inp' thsi k0ndrtya Vtdyfzlayo 	 If emu represent 
tcn3 ia 'ociwt3 on Mn .3e hiif frocj &n 0t4'zer vrtum in respot 
of wil ,  matte r detZt &,itlzin thaso proceed tna, tt wtU be jreSUM4  

t 	etttIo72 tp1 that U had Le 	n d e at hle 1nat4 
any Cotton rjtl3 be 6CA an ageitna* ?stit for tiIoltt Ion of RPU 20 
of tiw 03(CønIuot) RJe, 1964. 

'e rttcit ipt of C A to, U.-morandun rtay be acknot&!euego& 

To 	 I 

( 	.. 
-.----- 	- . 	..-.. 

N 	tId 	 r*aWIEI4 	 :. 

1op *or...70 Th 	 Cmi 	. 	for Inforezation pleat 

2. 	1).0 101200.'flj1N0 tsJTtt 

$ 

	
4 To CO1J/ 1(05R. 

-...-..., 

Milli- - 



Ann.XU.I Ity 
STATEMENT OF ARTICLE OF CifARGES FRAVED AGAINST Si.c.t.siioa, t 	 .. A- 	 - 

That the said ShJ.I.Singh,while functioning as FGT(ffistoryj 
in Ietsdriym Ytdyalaya j Yeghahatuburu appi ted for Earned LeaDe 
from 12-1O...1987 to 16-10-7987. But he did not report for duty 
on 771O1987 which casual unauthorised absence from duty. 
Thus.. Sh.I.M.$ingh has committed misconduct under rule 3(1) (ii) 
& (iii) of CS(Conduct)Ru.zeg 1964, a 	pp.Ztcable t,i the employees 
of •Iendriya Vidya.Zayas. 

OHARGE NO.2 

That the said Sh.I.M.Singh, while working as PGT(Hist.) in 
XY leghahatuburu submitted his Joining report on 19-101987 and 
when the Principal asked him through the LDC of the Vidyalaya 
to 8ubmtt leaue application for 17-10-1984, Sh. LM.Singh 
forcefully entered into the Principal's room by ignoring the 
Principal's Office order dtd. 17..5..1987, argued with the 
Principal and also slapped the Principal. Thus Sh.Kj.Sirzgh 
has committed misconduot under rule NO (i) & (iii) of the 
lcS( Conduct) Rules, 1964 as applicable to the employees of the 
Kendriya Vidyalayas. 

guRQt. i43 
That the stUd Sh.K.!.90g, 10htle working as 	T(ffist) 

in &Y,Meghahatjsbuu refuad 10 4COePt the official letter on 
21-101987 which was sen$ 	AIR through the Peon Book. Thus 
Sh. LM.Singh has committf ,*I,oduct under rule 3(1) (iii) 
of COS'odut) Rules, 1$4 as 4pplicable to the employees of 
'vs. 

0**** 

!.

. '. 



r 13 	Anne XU r e  

STATEMENT OF IMPUTATIONS OF MISCOJ. JT IN SUPPORT OF TE 

ARTWLES OF CHARGES FRAMED AGAINST 3H.K.M.sINGff,FGT(ffIsT07) 

11, MEG HAHATUBURU. 

ChARGE NO. 1 

That the said 3hA'.M.3iflgh, while working as PGT( history) 

in KV,IeghahatuburU left for New Delhi on io_101987 applying 

for Earned Leave for five dayl from 12-10-1987 to 1610-1987 

in connection with personal work. he was 
suppoàed to report 

for duty on 17_10-1987. Neither he requested the Principal 

for extens ion of leave nor he reported b' duty on 17_10-1987. 

18..101987 was Sunday. lie was on 
the station on 19_10-1987 

As per RuleS, 17101987 Li tr,dt*d roe unauthorised absence from 

duty as no informatiofl/r0U6 	regarding extension of his lea*e 

for 17_10_1987 was recstu$ig by he competent authority.ThUS 

Sh.X.M.Siflgh has comm ttfdll Ato#tonduct under Rule 3(1) (Li) & 

(iii) of C0S(CofldUCt)RU144,fW as applicable to the 
employees 

of the II'S. 

OffAUL NQ.2 

That the said S4.I.M.3ifl9h,T( story) while working in 

17 MeghahatUbUrU,C*6 the Vidyalaya on 1910-1987 and SUlitt6d 

his joining report to the LDC Sh e  R.L.Rajak • 1hen the principal 

asked the LDC Sh e  R.L.Rajak whether any request for sanctioning 

of leave for 17_10-19 87 was received 
from She LM.SiflLlh by 

the off ice$ Sh.R.L.RGjak,LDC informed that no such appi teat ton 

was subattted by Sh.LM.Siflgh. After a while Sh.LM.8t7tDh 

entered into the Principals' room forcefully ignoring the office 

order dtd. 17-51987 issued by the principal and chailanged 

that his absence would be treated as Special Cd$ual Leave, 

sirce he had attended IPTA meeting at New Delhi. then the 

Principal informed him verbally that he had gone on leave 

in connection with his private affairS a,'ui that the 
XVTA unit 

of IF Meghahatuburu had not deputed him to attend the Meeting 

of KVTA at New Delhi, Sh..''J.3ingh slapped the principal on 

his rtht ear. Thus Sh.K.M.Siflgh,FGT has corntted misconduct 

under Rule 3(1) (i) & ( iii) of the C3(Conc!uct) Rules 1964 

as applicable to the employees of flS. 

cffARoz NO 3 

That the said Sh..K.M.,nj'1.P'(H 	,) while working at 

IV Meghahatubura was as7ced by the Vidyalaia Aihortti6S on 

2110-1987 to receive on official letter ticogh ?eon Book. 

But Sh.K.!.in7Z "s'd 	ipt the same. 

 

J. 	Sh.K.M.3inP 

PGT(EiStOrY) has coiivLtt'i ' Lj(yi.jCt under Rule 3(1) (iii) 

ft?61CCS(COfldUCt) Rules, 1964 as applicable to the employees 

S 	. 
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LIST OF DOOJMENTS B! filCH THE ARTICLE OP CHARGES FRAMED 

AGAINST SR .1.1. snaGff,?ar( ff132'. )XY MEGH4IIATUBUURU uu 

AAR  ZJ'S!D O 1,B £U_& Z41jZ42 D... 	 - - - - - - - - - 

1. Joining report of Sh.K.M.St7Zgh •ubw.itted by htm on 19101987. 

2, Office  Order dtd. 17_51987 issued by the principal KY 

Negk&zatuburU. 

36  Peon Book dtd. 211O49876 

40 Reso1ution paaød Mj the Al M, 4 $sjsit of the Vidyalayc 
dated 19-10-1987. 

..5. Letter dtd. 21...1O-1987 o/ h$ $.0,DczS,TGT(Bt0). 

LIST OF 7ITIJESSES BY WI! ON TIlE ARTICLE OF CHARGES 
PEAlE AGAINST Si. K. 1. SING!!, (if zsr)Kr MEG HA HATUBURU AR 
TO B SUST4 flIED, 

1, Sh. p.L.Rajak,LDd 

2. Sh, 3ha,k(8r,Gr.('D4  
.,, ZLR.V.SinDh,?ET 

4, Sit. ag.C.Das,TGT(BO) 
5. Sit. Datpathy A K,PRT 
6, Sit. R.Iishore Vice_PrinciPal. 

i 

-, 	
F] 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENUi: 

AT GUWAHATI 

ORIGINAL APPLICATION NO.107/2001 

Shri Krishna Mohan Singh 

....Applicaflt 

-vs- 

Union of India & ors 

Respondents 

The Respondents. No 1,2 and 

3 above named beg to file their 

written statements as follows : 

That all the averments made in the Original 

application (hereinafter referred to in short as the 

application) are denied by the answeting respondents 

save and except what has been specifically admitted 

herein and what appears from the records of the case. 

That with regard to statements made in para-

graph 4(1) of the application the answering respondents 

have no comments asI they are matters of records. 

That with regard to statements made in para-

g'raph 4(1) of the appliàation the answering respondents 

beg to state that issuance of vigilance clearance does 

not bring an end of the disciplinary case against the 

S 	• 

contd.... 
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petitioner either contemplated or pending. Therefore the 

submissions made by the petitioneris unlawful and 

baseless. 

That with regard to statements made in paragra-

ph 4(iii) of the application the answering respondents 

beg to state that the submissions made by the petitioner 

in this paragraph has no relevancy with the disciplinarY 

proceedings initiated against him for misconduct. 	
0 

That with regard to statements made in para-

graph 4(iv) of the application the answering respondents 

beg to state that the passing of Deaprtfflefltal Examination 

has no relevancy with the disciplinarY proceedings 
ini-

tiated against the petitdoner. passing of the depart-

mental examination is based on merit and the disciplinary 

action initiated for misconduct of the Petitioner is 

totally a separate issue. 

6, That with regard to statements made in paragra- 

ph 4(v) and 4(vi) of the application the answering 

respondents beg to state that the application of the 

petitioner was forwarded with the remarks that discip-

/ 	
narr 

action is pending against the applicant. However. 

IeaS not selected by the selection committee for the 

reasons that he could not qualify in the teit • 

4 

contd...3 



4 	 '11 

That with regard. to statements made in paragraph' 

4(vii) of the application the answering respondents 

beg to state that placing an employee under suspension 

is an administrative action taken in accordance with 

the provision of CC8(C)Rules,1965. 

That with regard to statements made in paragraph 

4(viii) of the application the answering respondents 

beg to state that the chargesheet was issued for the 

misconduct committed by the Petitioner in accordance 

with the provision of CCS(CCh)RUleS,1965. 

91 	That with regard to statements made in paragraph 

4 (ix) and 4(x) of the application the answering respon 

dents beg to state that the written statement by the 

applicant was given in defence against the chargesheet 

while the suspension order was revoked on the representatiO- 

of the employee concerned ,Therefore filing of written 

statement and revocation of suspension order have no 

link whatsoever and thy are two distinctly different 

issues • The order of revocation of the suespensiofl 

order was without prejudice to disciplinary action. 

The suspension order was issued to the applicant to 

keep him away from service for a temporary period and 

the competent authority revoked the suspens ion order 

without prejudice to disciplinarY action when the 

authority felt that there was no more need of placing 

the petitioner under suspensiOn. 

WJ 

contd... 



0 

J 

HoweVer.SiflCe the applicant could not qualify 

in the interview he was not selected by the selection 

committee. As such, the question of deprivatiOfl . dOeS 

not arise. 

100 	That with regard. to statements made in 

paragraph 4(xi) of the application the answering 

respondents beg to state that the counter affidaVit in 

C R NO.42/99/88O has elear already been filed. 	. 

ii. 	That with regard to the statements made in 

paragraph 4(xii) of the application the answering 

respondents beg to state that since the earlier 

chargesheet suffered from technical error,the same 

was withdrawn in accordance with Rule 15(9) of the 

CCS(CA)Rules,1965 and a fresh chargesheetwas issued. 

S&nce the applicant was on deputation to 

NovodayaVidYalaYa axniti prior to joining as I/C 

principal under the disciplinarY authoritY that is 

the Assistant oDmmissioner.Kendriya Vidyalaya 

sangathafl. silchar Region the charge sheet was not 

issued earlier.MOreOvex 
the law speaks that there is 

no legal constraints to issue charge sheet even after 

a long period as irregularities cannot be allowed 

to perpetuate ,,  

opy 
of chargesheet dtd 6.11487 and 

letter dated 13.6.90 are annexed 

- 

	

	 herewith and marked as annexure 

1 and 2 respectively. 

contd.. 
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That with regard to statementg made in 

paragraph 4(xiii) of the application the answering 

respondents beg to state that the Memorandum No.F.3-3 

/2000_O1/S(SK)/ 16234-36 was issued in accordance 

with Rules provided under CCS(CC1)Ruleg,1965. 

Opy of the extract of Rule 

15(9) is annexed herewith and 

marked as Annexure-3, 	 . •.•• 

That with regard to statements made in 

paragraph 4(xiv) of the application the answering 

respondents beg to state that the chargesheet was 

withdrawn in accordance with Rule 15(9) of the 

CCS(CCl)Ru1es,1965 0  

That with regard to statements made in 

paragraph 4(xv) of the application the answering 

respondents beg to state that since the earlier 

chargesheet was withdrawn for technical error and 

the committing of misconduct remains.fresh charge-

sheet was issued to meet the ends of justice . 

Regarding the deputation of the applicant 

to the bvodaya Vidya&aya Samiti it is submitted 

that issuance of vigilance clearance does not bring 

an end to the disciplinary case against the petitioner 

either contemplated or pending. 

contd 



p 

U 

-6. 

15. 	That with regard to statements made in 

parqgara..ih 4(xvi) of the application the answering 

respondents begto state that by way of issuing the 

chargesheet the Petitioner has been given reasonable 

opportunity ,  to defend himself against the charge 

levelled against him under article of charge-I for 

unauthorised absence. If the applicant can disprove, 

the charge of unauthorised absence will stand dropped. 
S  

That with rega:d to statements made in 

paragraph 4 (xvii). of the application the answering. 

respondents beg to state that holding the charge of 

the post of Principal in the Novodaya Vidyalaya or 

the different Kendriya Vidyalayas have no relevancy 

to the disciplinary proceedings against the applicant. 

1,. 	That with regard to statemefls made in para- 

graph 4(xvjii) of the application the answering respon-

dents beg to state that the issue of chargesheet after 

a long period is not barred under limitation as 

irregularities cannot be allowed to PerPetUa9 

That with regard to statements made in 

paragraph 4(xiX) of the application the answering 

respondents beg to state that there is no point of 

being aggrieved as the applicant will get all rea 

sonable opportunities to defend himself agaiflst : the 

proposed enquiry communicated to him under Memo t. 

contd 





a 

...VER I Fl CATION.. 

I,sri D K Saini,son of Shri C L saini, aged about i 

years ,presently working as the Assistant cbrnmissioner, 

Kendiya vidyalaya Sangathan, Maligaon,chariali under 

Gueahati Region do hereby verify that the statements 

made in paragraphs 5  

are true to my personal knowledge and thos made in 

paragraphs 1 , io 	 are based on 

records. 
	 V..- 

And I sign this verification on this 5Jk day of 

July,2001 at Guwahati. 

Place :Guwahati 

Date : SIC,  0 001  ~n ("~ I Lax, LaA.~ 
DEPONEN 
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rt 
has to be vacated. But they have made it clear that it is open to that the enquiry is to service 

the disciplinarY authority, in case it is of the view 
do so from the stage of 	iaplyin 	copy of the report 

to be continued, to 
the inquirY Officer to the applicant and 	

ving him an oppornty 
is continued, the treat- of 

make his repreSeflttOfl thereon. 	If the enquiry 
of the period from this date till it is over, sbuld be decided depend- 

ment 
jog upon the result of the enquiry. 	 .. 

can be seryed if we act . 
It would thus be seen that useful puose Tribunal and proceed accordiflY in the matter 

upon this direction of the 
the delinquent official instead of 

approaching the Supreme  Court  
does not appear to against 

by way of S.L.P. it may also be pointed out that . there 
be any harm jf the report of the Inquiry Officer'iS also made available to bthe decision authoritY. 
the delinqUeIt official before acting upon 
Although there is no stathtäry nile, but il 	ni1ef naral justice requires 

- 	- t to do so  
[D.G., P. & T., Letter No. 6J56J62Di5C-, dired the 21st Jun, 1963.]. 

	.. 

intimation to the 
(8) NO dqsin 	of disciplifl3iY proceedinS ,vithoflt.. 

proceedings are 'initiated against an official 
intitnatioli,t0 that. accuscd._OflceSth5cP' 

the proceedings cannot be closed withotrt serd.ing an 
J - 	- effect to the accused offici1 .has been dis'missth 

Disciplinary proceedings against an emplqyecW110 
dscip1iflatY casc,, ViIl stand. suspended. 

or removed from service in a nother 
n c 

can be revived if arid wlin" the offi cial is reinstated 

: 	 "• ','.,-'-- . . ..- 

service on ppcal. 	 . 	
S : - 	- 	' 	 - 

.. 	 [Rule 133 ofP. &T. ManuV01hI.] S  

: 	. . 	 RCflSOIbS for cancellatiob OI.iTifl 5Ct tO 
be mentioned 

. \_'jf for issuing a fresh cltargsl1eett is clarifiCd, .hat once the proceed'nS 

initiated under Rule 14 or Rule 16 ofthe C.C.S..(C.C.A.) Rules, 
	are 

S 	

dropped, the DisciplinarY Auihori'ies wouldb9 debarred from 
initiating 

. 	

fresh roceethngs anainSt the dclinq1.1E OIcCrS
/Unies the reasonS for 

:. 	
Tee short question that has been referred to the Ministry of Law for 	

can1lation of the riginal char2eShuet or fdropping the proceedings 

	

- e'on is as to whether it would be advisable to agitate the order 	
' are propriatelv mentioned an it is d'u1ystated 

in the' order that the 	. .. 

A 	
pd o the C A.T , Madras Bench b) way of Special ae Petition 

	
proceeins were being droppedi ho prdice to further action which 

be e e Supreme Court un&r Article 1 i6 of the Coustixtioa 	
ma be considered in the circUmances 0 1 tc case it is therefore impor 

	

anrtly state the fads arc tht' oe official was proceeded acairist 	- 	. 	
tant that when the 

inteibii0 is to issue a bsequent fresh charge-sheet, 	- 

	

0
rtli on crt2tfl cargCS The Inamr Officer as aooird to 	

\ 	
the order cancelling the original one o copping the proceedings should 

	 a 

=ts report 	
cearges lcelied against tuc ociai It apptrs 	 \ i 	

1l 	
oded so as to eiOfl - reasOrS for such an action and 

. cges were pro\ca agit 	Th nq , OffiCC sbn d h 	 / Lfld eat1g the intention of ,ssLx"g a 
subscquem cnarge si c 	tu 

	

to th uisctphna authoritY The oicphna authorit' aftr going 
	

to the nature of charges the same 	
ad or 	 - 

e records p 1  iced before it found lu gutlt and disi bsSSl orde 	 - - 
	ID G P&T 5 tter o fl:24!i8 	. dated the 5th JuJ 1979 1 

d by him Tue -ppA and the rcue pt1tIOflS cre rcjccted - 	
' 	 (lO Curc at 

least te be awndbfl deLloed to pe talise Gocrn 	- 

:QTth01e5 	
- 	

xncn serv n as a result of dtpaFm_rt ii flWIflS a -d w-irnmg not to be 

	

- 	
-- 	 tdpumStC 	—Sec 1ns4rUciOfl (lfl oci 	utcl1 	- 

g 	tl t 	p 's ard ha\ ng 'o ic pOiL1 TiLL OCLL' 	S 	- - 
	 ra1__ 	the i quir report —The 

-- 	Jtovcd 0 	ppl 	tiO' 	l h 	1flttC_Tit and ' 	 1 etLilit\ o pcccribi 	a 1 	
' a - 

order jmsi:c he rcnav of ds:sSai 
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- zn 

 

	

- ----- '-, 	-- 	 -z_ 	 --- - - 	- - 	- 	- - 	-- 

_(L 

	

c.c.S- (c.C_A.) RULES 	
[RULE 15 

c under the C.C.S. (Pension) Rules. can, therefore, be continued 

afi the death of the concerned officer. 
11790fP &T Manuai Vol III] 

C6i 
4ctio against authorlties.fO' failure to obser e 'proper procedure' - IX  

z.L .ses 
here the circumSt".iiCe' leading to a Go eminent sen ant s 

reinar'11eu1t reveal 'that the authority which terminated his services, 

'' 

	

	eith 
vcil.fufly did not observe, or through gross negligence failed to 

ob:.ve the 'proper procedure', before terminating his service, proceed- 

uld be institute 	 whole 
d against such authority under the C.C.S. (C.C.A.) 

	

R 	
and the question of recovering from such authority the inns sho  

	

or 	
of the pecuuiarY loss arising from the reinstatent of the Govern-• 

servant should be considered.  
Ci.., M.H.A.. O.M. No. F. 2/9/59-Eats. (A), dated the 27th May, 1961, as amend-'. 

O_\L of even No., date the 30th Ma 	62.1 	. 	 S  

ZI- 

(7) Ru1e of natural justice requires report 'of the Inquiry Officer . be 

m2?e 
ar.illable to the delinquent giving him opportlmirY to make his rèpre-

sm1ioo thereon.—The advice of the Ministry of Law was sought in the 
mer They are of the ", tew that since the Central Admrnistratl\ e Tribunal 
hzve given permission to continue the enquiry from the stage of supplying 
a of the report of the Inquiry Officer to t1e applicant and giving him 
an cpthtunitY to make representation thereon, we may instead of agitat- 

me matter before the SupriCOUrt act t pon the direction of the 

1I 	
'' Tn c21 and proceed accordingly in the matter against the delinqent 

' 	offiaL A copy of the note recorded by the Ministry of Law is enclosed 

LIE / 
 he'Ita. Action may thc'cfore be caust.d to be til en for 

de nob actors 

f"on t stage of furnishing report of the Inqutr Officer to the official 
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ED.G-, Telecom., New Dethi, Letter No. 5-26/68-ViS. Ill, dated the 18th August, 

19 	. 

ILI 	 . . 	 COPY OF LEGAL ADVICE 

'a- 

• . , .:,. , . :, 	. 

• ' 45 	'- 	
': r 	•.. 

-....: 

5 - 

4 4 

--S.  

-. - 
.5 . .- 

• 	 . - 	- ........ 


